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 supply of  CBI  report  to

 Oriesa  Govt.
 12.14  hrs.  accordance with  the  provi-

 tory
 immediate  legislation  by  the  Pass-
 parts  Ordinance,  1987,  under  rule  71
 (1)  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha.
 [Placed  on  the  Table,  See  No.  LT-
 399/67).

 cals  and  Social  Welfare  on  the  Ist
 June,  1967,  while  answering supple-
 mentaries  on  Starred  Questions
 Nos.  211  and  212,  a  copy  each  of  the
 following  Agreement  Contracts  en-
 tered  into  by  the  Indian  Refineries
 Limited  (now  Indian  Oil  Corporation
 Limited)  in  connection with  construc-
 tion  of  Haldia-Barauni-Kanpur  pipe-

 line:—  Neh
 (1)  Agreement with  SNAM  Pro-

 getti,
 (2)  Contract  with  SNAM  Saipem,
 (3)  Contract  with  Bechtel  Asian

 Corporation  Limited,
 (4)  Contract with  Bechtel  Inter-

 mationa)]  Corporation,
 (5)  Contract with  Bechtel  Inter-

 nationgl  Limited
 (Placed  in  Library,

 000/67.)
 See  No.  LT-

 MESSAGE FROM  RAJYA  SABHA
 Secretary: Sir,  1  have  to  report  the

 following message  received  from  the
 Secretary of  Rajya  Sabha:—

 Secretary: Sir,  I  lay  on  the  Table  of
 Passports Bill,  1967,  as

 12.16  bra.

 Home  Minister  hed  made  a  statement

 available to  the  Orissa  Government
 the  CBI  report  on  Shrj  Biju  Patnaik,
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 “I  wish  to  submit  to  you  two
 points;  the  first  is  that  the  matter
 does  not  arise  in  the  Lok  Sabha.

 ‘Secondly,  if  it  arises,  it  is  upon
 the  subject-matter  of  a  ruling  by
 your  distinguished  predecessor  on
 the  26th  February,  1965.”.

 what  was  claimed  to  be  a  copy  of  the
 report or  summary  of  the  report was
 Placed  on  the  Table,  it  is  still  open
 to  Government  to  claim  that  it  is  १
 confidential  document  and,  therefore,
 they  are  not  bound  to  disclose  it,
 publish  it  or  communicate  it”.

 The  Minister  of  Home  Affairs  gave
 the  background  in  which  the  CBI
 was  asked  to  make  a  report to  be
 considered by  the  Cabinet.  I  need
 not  go  into  the  details  of  his  state-
 then.

 On  this,  Shri  S,  श्र.  Dwivedy  con-
 tended  that  what  the  Orissa  Govern-
 ment  wanted  from  the  Central  Gov-
 ernment  was  the  report  submitted
 by  the  CB]  to  the  Government  of
 India  and  not  to  the  Cabinet.  He
 added  that  according to  him,  since
 the  document  was  no  longer  a  secret
 document, the  Government  of  Indis
 sould  not  refuse  to  give  copies  to  the
 Btate  Government.

 I  have  considered  the  various
 fasues  arising  out  of  the  points  made
 here  and  I  give  my  conclusions  as
 follows:—

 _  After  my  distinguished  predecessor,
 Sardar  Hukam  Singh,  gave  bis  ruling

 Speaker  cannot  compel  them  to

 Shri  Hem  Barua  (Mangaldai):  You
 have  come  to  that  conclusion?

 Mr,  Speaker:  There  was  no  demand
 in  the  House  that  Government should
 lay  the  report on  the  Table of  the
 House  and  indeed even  if  there  had

 had  no  power  in  the  matter.

 As  regards  the  contention
 documents  laid  on  the  Table
 House  by  some
 Opposition  during
 Sabha  :  part of

 ्  न ि documents,  I  have  to
 ing  to  rule  369(2),
 documents  laid  on  the  Table  shall

 =  i  and
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 not  become  ipso  facto  pyblic.
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 The  questions  raised  by  Prof.  Ranga
 and  Dr.  Lohia  and  Shri  Dwivedy  are
 really  not  points  of  order.  They
 are  matters  which  can  either  be
 debated  or  addressed  to  the  Minister
 to  elicit  information.  The  Speaker  is
 not  called  upon  to  rule  on  these  points
 ag  they  are  not  points  of  order.

 As  I  have  already  said,  the  Speaker
 has  no  authority  to  compe!  Govern-
 ment  to  place  it  on  the  Table.

 Shri  श्र,  Sreekanian  ‘Nedr  (Quilon):  A
 Daniel  has  come  to  judgment.

 Shri  ?  ह.  Deo  (Kalahandi):
 about  the  call  attention?

 Mr.  Speaker:

 Shri  Bal  Raj  Madhok  (South  Delhi):
 May  I  seek  a  clarification?

 What

 I  will  find  out.

 Mr.  Speaker:  On  the  point  con-
 cerning  the  ruling?  No.  if  one  is
 allowed,  then  others  will  follow.

 आओमत्रलिमये  (मुंगेर):  अध्यक्ष  महोदय,
 आपने  कहा  कि  आप  को  नियम  के  अनुसार
 या  संविधान  के  अनुसार  कोई  अधिकार  नहीं  है,
 यकीन  मैं  आप  की  मारफत  मंत्री  महोदय  से
 अपील  करना  चाहता  हें  कि  उडीसा  सरकार  ने
 आज  एक  प्र्च्छी  कार्यवाही  करने  का  संकल्प
 किया  है,  यानी  जिन  मंत्रियों  के  खिलाफ़

 आरोप  लगाये  गये  हैं,  उनकी  भविष्य  न्यायालय
 के  द्वारा  जांच  हो,  इस  काम  मं  मदद  करने  के
 लिये-मैं  आप  को  नहीं  कह  रहा  हूं  कि  भाप
 जबरदस्ती  उन  से  करवायें-सेलिन आपकी
 मारफत  उन  से  बिनती  करता  हूं  और  प्रश्न
 पूछना  चाहता  हूं  कि  केन्द्र  और  राज्य  का
 रिश्ता  सुधारने  के  लिये  और  परस्पर  विश्वास
 पैदा  करने  के  लिये  तथा  मंत्रियों  के  खिलाफ़
 जो  आरोप  भा  गये  हैं,  उनकी  जाच  करवाने  के
 काम  में  मद्द  करने  के  लिये,  क्या  बह  सी०  जी»
 आई०  की  रिपोर्टे  की  आधिकारिक  नकल

 उड़ीसा  सरकार  को;  इन्क्वायरी  कमीशन  की
 नियुक्ति से  पहले  दे  देंगे?
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 The  Minister  of  Home  Affzirs  (Shri
 ज.  छ,  Chavan):  1  think I  made  that
 point  clear  last  time,  that  the  Govern-
 ment’s  attitude  towards  any  enquiry
 to  be  instituted  by  the  Orissa  Govern-
 ment  is  very  clear.  It  is  for  the  Orissa
 Government  to  take  a  decision,  and
 since  they  have  taken  a  decision,  our
 attitude  would  be  it  would  be  a  good
 thing  to  co-operate  in  this  matter,  As
 I  said  ‘ast  time,  the  documents  which
 were  examined  are  also  with  the
 Orissa  Government.  If  they  want  a
 CBI  official  on  deputation  to  help
 them  I  am  prepared  to  consider  that.
 They  had  asked  us  about  some  Judge
 of  the  High  Court  10  be  spared  for
 that.  I  am  making  efforts  for  that.  We
 will  certainly  give  them  all  co-ope-
 ration  and  aid  necessary  for  this,  but
 this  is  a  secret  document, it  is  not
 Government's  intention  to  communi-
 eate  this  to  them.

 डा०  राम  भदोही  सोनिया  (भोज)  :

 स्पीकर  साहब,  आप  हंसते  नहीं  ।

 श्री  मय  लिमये:  उन्होंने  कहा  कि  नहीं
 देंगे।

 Mr.  Speaker:  The  Home  Minister
 has  also  made  it  clear,  if  I  remember
 correctly,  that  if  the  commission,  after
 appointment,  wanted  the  document,  he
 will  give  it  to  them.  He  did  not  say
 he  will  not  give.

 Shri  Ba]  Raj  Madhok:  If  the  Orissa
 Government  appoints  a  commission
 of  inquiry,  and  the  commission  de-
 mands  that  document,  will  he  give  it?

 Shri  ह.  हे.  Chavan,  I  have  niade  it
 cear  that  if  the  commission,  after
 appointment,  requires  it,  then  we  will
 certainly  consider  it.

 औ  रबी  राय  (पुरी)  :
 गृह  मंत्री  के

 जवाब  से  मालूम  होता  हू  कि  केन्द्रीय  सरकार
 सब  भ्रष्टाचार  की  जड़  है।  मैं  पूछना  चाहता
 हूं  कि  बह  जो  अयान  में  आप  ने  लिका  है  कि
 उड़ीसा के  जो  भूतपूर्व  कांग्रेसी मुख्य  मंत्री  थे
 शी  सदाशिव  त्रिपाठी,  इन्होंने  धी०  बी०  भाई



 Ruling  re.

 [ot  <r  राब]
 कोरिपोर्टेमांगीओ  ।  जति  बस्त  सर्वाग
 त्रिपाठी  ने  ब:  dre  बी  आई०  की

 रिपोर्ट  मांगी  थी  तो  बह  कोई  जांच  बैठाने  के
 सिये  नहीं  मांगी  थी,  ऐसा  जवाब  में  उनके  कहने
 से  हम  को  लगता  है  मा  बह  सदन  को  गुमराह  तो
 नहीं  करना  चाहते  हैं?  अभी  जो  मुख्य  मंत्री  हैं
 ब  उसकी  रिपोर्ट  जांच  बनाने  के  लिये  चाहते
 हैं  जबकि  कांग्रेस  के  भूतपूर्व  मुख्य  मंत्री  श्री
 सदाशिव  त्रिपाठी  ने  बह  रिपोर्ट  जांच  बैठाने  के
 लिये  महीं  मांगी  थो  बल्कि  वह  मांगी  थी

 कूचना  कालिया

 डा०  राम  मनोहर  लोहिया  :  आपस  की
 लडाई  के  लिये  मांगी  थी  |

 थो  रथी  राय:  यह  सदाशिव  त्रिपाठी  जो
 भूतपूर्व  कांग्रेसी  वहां  के  मुख्य  मंत्री  थे  और

 अभी  जो  गैर  कांग्रेसी  मंत्रिमंडल  है,  उसके  द्वारा
 रिपोर्टे  की  मांग  को  आओ  सदाशिव  की  जात  के
 साथ  जोड़  करके  क्या  गृह  मंत्री  सदन  को

 बुमराह करना चाहते हैं ? करना  चाहते  हैं?
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 ghri  ऊ.  हे,  Chavan:  We  do  not
 change  our  attitude  from  man  to  man
 and  from  party  to  party.  Our  attitude

 based  on  certain  principles.  Even

 were  अलग  थे  ।  ब्रेन  उड़ीसा  सरकार

 का  बढेकर  मला  उद्देश्य  हे  इसलिये  क्या  बह
 कके  नहीं  करेंगे  और  उनको  नहीं  देंगे?  यह

 सवाल  था.  वल  मे  कोई  सम्बन्ध  नहीं  है
 ri

 Shri  ¥.  भ.  Chavan:  119 not  the
 |  |  ं

 JUNE 18,  1967  Now-supply of  CBI
 wort  क  an

 Shri  ऋ.  P.  Singh  Deo  (Bolangir): As

 In  the  meantime, a  new

 point of  order?

 exonerate himself  and  to  rehabilitate
 the  lost  position  of  the  Congress
 through  the  new  chance  being



 अनत अ.  B.  Chavan:  The  hon.

 Shri  P.  K.  Deo:  I  wanted  &  cate-
 gorical  answer  to  my  question.

 Mr,  Speaker: You  gave  a  long
 background.  What is  the  question?
 Put  the  question.

 Shri  P.  ह.  Deo:  You  know  all
 thet  background.  In  view of  all

 available to  the  commission?

 Shri  उ.  छ  Chavan:  I  said  that  if

 certainly  our
 intention  will  be  to  give  it  to  them.

 12.28  brs.

 ELECTION TO  COMMITTEE

 (Cawmat,  Apvisory  Conmarrrse  ror
 Nationa,  Caper  Jone

 The  Minister of  Defence  (Shri
 SWaran  Gingh):  Gir,  I  move:

 JYAISTHA 23,  1899  (SAKA)  General  Budget  4374
 General  Dig,

 “That  in  pursuance of  sub-sec-
 tion  (1)  of  section  12  of  the
 National  Cadet  Corps  Act,  1948,
 as  amended  by  the  National  Cadet
 Corps  (Amendment)  Act,  1952,
 the  members of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker may  direct,  two
 members from  among  themselves
 to  serve  as  members  of  the  Cen-
 tral  Advisory  Committee  for  the
 National Cadet  Corps  for  a  term
 of  one  year,  subject  to  the  other
 provisions of  the  said  Act  and  the
 Rules  made  thereunder”.

 Mr,  Speaker:  The  question  is:

 “That  in  pursuance of  sub-sec-
 tion  (1)  of  Section 12  of  the
 National Cadet  Corps  Act,  ‘1948,
 as  amended  by  the  National  Cadet
 Corps  (Amendment) Act,  1952,
 the  members of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker may  direct,  two
 members from  among  themselves
 to  serve  as  members  of  the  Cen-
 tral  Advisory  Committee  for  the
 National Cadet  Corps  for  a  term
 of  one  year,  subject  to  the  other
 provisions of  the  said  Act  and  the
 Rules  made  thereunder.”

 The  motion was  adopted.

 12.29  brs.

 GENERAL  BUDGET—GENERAL
 DISCUSSION—contd.

 Mr,  Speaker:  We  have  seven  more
 hours  for  the  debate.  We  shall  take
 up  the  General  Discussion now.

 Shri P.  K.  Deo  (Kalahandi):  Before
 you  go  tc  the  next  item,  regarding  the
 privi'ege  motion  I  have  given  notice


